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RIGHTS COMMISSION

NHRC asks DGP for report
over assault on journalist

A CORRESPONDENT

NEW DELHI, Sept 13:
The National Human Rights
Commission (WHRC) on Sat-
urday asked Assam Director
General of Police for a de-
tailed report within two
weeks over the assault of a
mediaperson by a group of
antisocial elements near the
Lumding Raillway Institute
recently.

Taking suo motu cogni-
sance of reports that a me-

diaperson was assaulted and
grievously injured by a group
of antisocial elements near
the Lumding Railway Insti-
tute on September 7, the hu-
man rights watchdog said that
the contents of the reports,
if true, raise a serious issue
of human rights violation.

The mediaperson was re-
portedly rescued by the po-
lice and taken to the hospital
for treatment.

As per the report, the in-
cident happened around mid-

night when the victim was re-
turning home after work.

Reportedly, the mediaper-
son has expressed concern
for his safety and urged the
authorities toregister a case
against the perpetrators to
take appropriate legal action
against them. The Lumding
Press Club, as well as local
citizens, condemned the in-
cident, demanding strict ac-
tion against the culprits and
better security for the jour-
nalists.
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NHRC issues notice to chief secretaries
and DGPs over shortage of fertilizers

Ambika.Pandit
@timesofindia.com

New Delhi: The National Hu-
man Rights Commission
(NHRC) has issued anotice to
chief secretaries and direc-
tors general of police (DGPs)
of all states/UTs seeking an
inquiry into allegations
raised in a complaint that
there is severe shortage of
fertilisers in many states
across the country, which is
deeply impacting farmers,
especially during the ongo-
ing Kharif season.

The NHRC has also direct-
ed the secretaries of the
Union ministry of agricul-
ture and farmers welfare and
the ministry of chemicals
and fertilisers to ensure
proper management of fertil-
isersandtheirdistributionto
farmers. It has sought action
taken reports from both the
ministries and all states/UTs

il hoto 0 rtlhzers bn
sprayed in a farm

within two weeks.

In the complaint made to
NHRC, it was alleged that
farmers are agitated due to
lack of timely supply of fer-
tilisers. "The complainant
further alleged that the poor
farmers, who already strug-
gle with limited resources
arenow worried and frustrat-
ed as they cannot get enough
fertilisers to protect their
crops,"” thenotice states.

The complainant sought
urgent action from the au-
thorities to ensure proper

and timely distribution of
fertilisers like urea and DAP, :
and to investigate why these :
shortages are being wit- :
nessed. It was mentioned in :
the notice that the complai- :
nant has also provided the :
NHRC videos and links point- :
ing at lathicharge and force :
allegedly being used by the :
police  and :
against farmers who were
waiting or standing in :
queues for fertilisers. :

Noting that the allega- :
tions made in the complaint :
are prima facie a serious vio- :
lation of the humanrights of :
farmers, the bench of NHRC
presided by member Priyank :
Kanoongo has asked the :
chief secretaries of all :

states/UTstoissuedirectives :

to all district magistrates or :

the authorities concerned to :

inquire into the allegations
and ensure timely distribu- :
tion of fertiliserstofarmers.

authorities :
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NHRC takes suo motu cognizance of the reported assault on a media person by a
group of some anti-social elements in Lumding, Assam

Press release
National Human Rights Commission

https://nhrc.nic.in/media/press-release/nhrc-takes-suo-motu-cognizance-reported-
assault-media-person-group-some-anti

New Delhi: 13th September, 2025

NHRC takes suo motu cognizance of the reported assault on a media person by a group
of some anti-social elements in Lumding, Assam

Reportedly, the Lumding Press Club as well as local citizens condemned the incident
demanding strict action against the culprits and better security for the journalists

The Commission issues a notice to the DGP, Assam calling for a detailed report on the
matter within two weeks

The National Human Rights Commission (NHRC), India has taken suo motu cognizance
of a media report that a media person was assaulted and grievously injured by a group
of some anti-social elements near Lumding Railway Institute in Assam on 7th September,
2025. Reportedly, he was rescued by the police and taken to the hospital for treatment.

The Commission has observed that the contents of the news report, if true, raise a serious
issue of human rights violation. Therefore, it has issued a notice to the Director General
of Police, Assam calling for a detailed report on the matter within two weeks.

According to the media report, carried on a news portal on 9th September, 2025, the
incident happened around mid-night when the victim was returning home after work.
Reportedly, he has expressed concern for his safety and has urged the authorities to
register a case against the perpetrators to take appropriate legal action against them. The
Lumding Press Club as well as local citizens condemned the incident demanding strict
action against the culprits and better security for the journalists.
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NHRC notice to state police chief over "assault’ on media person in Assam

The Lumding Press Club as well as local citizens condemned the alleged incident,
demanding strict action against the culprits and better security for journalists, the National
Human Rights Commission (NHRC) said on Saturday.

https://indianexpress.com/article/india/nhrc-notice-to-state-police-chief-over-assault-on-
media-person-in-assam-10248743/lite/

By: PTI | New Delhi | September 14, 2025 08:59 AM IST

2 min read

The NHRC has issued a notice to the Assam Police chief over reports that a media person
was allegedly assaulted and grievously injured by a group of anti-social elements near
Lumding Railway Institute earlier this month.

The Lumding Press Club as well as local citizens condemned the alleged incident,
demanding strict action against the culprits and better security for journalists, the National
Human Rights Commission (NHRC) said on Saturday.

In a statement, the rights panel said the NHRC has “taken suo motu cognisance of a
media report that a media person was assaulted and grievously injured by a group of
some anti-social elements near Lumding Railway Institute in Assam on September 7.

Reportedly, he was rescued by the police and taken to the hospital for treatment, it said.

The Commission has observed that the content of the news report, if true, raise a serious
issue of human rights violation. Therefore, it has issued a notice to the director general of
police of Assam, seeking a detailed report in two weeks, the rights panel said.

According to the report, carried on a news portal on September 9, the incident happened
around midnight when the person was returning home after work. Reportedly, he has
expressed concern for his safety and urged the authorities to register a case against the
perpetrators to take appropriate legal action against them, it said.
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NHRC notice to State police chief over "assault’ on media person in Assam

The Lumding Press Club as well as local citizens condemned the alleged incident,
demanding strict action against the culprits and better security for journalists, the National
Human Rights Commission (NHRC) said

https://www.thehindu.com/news/national/assam/nhrc-notice-to-state-police-chief-over-
assault-on-media-person-in-assam/article70048155.ece

Published - September 14, 2025 07:59 am IST - New Delhi

The NHRC on Saturday (September 13, 2025) said it has issued a notice to the Assam
police chief over reports that a media person was allegedly assaulted and grievously
injured by a group of anti-social elements near Lumding Railway Institute earlier this
month.

The Lumding Press Club as well as local citizens condemned the alleged incident,
demanding strict action against the culprits and better security for journalists, the National
Human Rights Commission (NHRC) said.

In a statement, the rights panel said the NHRC has "taken suo motu cognisance of a
media report that a media person was assaulted and grievously injured by a group of
some anti-social elements near Lumding Railway Institute in Assam on September 7".

Reportedly, he was rescued by the police and taken to the hospital for treatment, it said.

The Commission has observed that the content of the news report, if true, raise a serious
issue of human rights violation. Therefore, it has issued a notice to the director general of
police of Assam, seeking a detailed report in two weeks, the rights panel said.

According to the report, carried on a news portal on September 9, the incident happened
around midnight when the person was returning home after work. Reportedly, he has
expressed concern for his safety and urged the authorities to register a case against the
perpetrators to take appropriate legal action against them, it said.
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Journalist Attacked, Robbed in Lumding; NHRC Writes to Assam DGP

According to reports, journalist Sujit Sarkar, also known as Hari, was attacked by a group
of nearly 20 men while returning home after work.

https://www.pratidintime.com/top-stories/journalist-attacked-robbed-in-lumding-nhrc-
writes-to-assam-dgp-10462979

PratidinTime North East Desk | 14 Sep 2025 08:39 IST

The National Human Rights Commission (NHRC) has taken suo motu cognisance of
reports that a journalist was brutally assaulted near Lumding Railway Institute in Assam
on the night of September 7.

According to reports, journalist Sujit Sarkar, also known as Hari, was attacked by a group
of nearly 20 men while returning home after work. The assailants allegedly beat him up
and snatched his gold chain, mobile phone, watch, and even his motorcycle.

Police rushed to the spot soon after, rescued the injured journalist, and admitted him to
Lumding Civil Hospital. Two people have been detained for questioning, and an FIR has
been registered.

The NHRC observed that the incident raises serious concerns about human rights
violations and has issued a notice to the Assam DGP, seeking a detailed report within
two weeks.

Meanwhile, the Lumding Press Club and local citizens have strongly condemned the
attack, demanding strict action against the culprits and better protection for journalists.

Police are investigating the case, though counter-allegations have also surfaced that the
journalist may have been intoxicated at the time of the incident.
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NHRC Issues Notice to Assam DGP Over Attack on Journalist

https://www.newsonair.gov.in/nhrc-issues-notice-to-assam-dgp-over-attack-on-
journalist/

Site Admin | September 13, 2025 8:26 PM

The National Human Rights Commission (NHRC) has issued a notice to the Director
General of Police Assam over reported assault of a media person by a group of some
anti-social elements. Taking suo motu cognizance of a media report the commission has
sought a detailed report in the matter within two weeks.

The Commission has observed that if the contents of the news report is true then it raise
a serious issue of human rights violation. According to the media report, the incident
happened around mid-night when the victim was returning home after work. The Lumding
Press Club as well as local citizens have condemned the incident demanding strict action
against the culprits and better security for the journalists.
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NHRC notice to state police chief over 'assault' on media person in Assam

https://www.theweek.in/wire-updates/national/2025/09/14/des102-nhrc-as-
journalist.html

PTI Updated: September 14, 2025 00:23 IST

New Delhi, Sep 13 (PTIl) The NHRC on Saturday said it has issued a notice to the Assam
police chief over reports that a media person was allegedly assaulted and grievously
injured by a group of anti-social elements near Lumding Railway Institute earlier this
month.

The Lumding Press Club as well as local citizens condemned the alleged incident,
demanding strict action against the culprits and better security for journalists, the National
Human Rights Commission (NHRC) said.

In a statement, the rights panel said the NHRC has "taken suo motu cognisance of a
media report that a media person was assaulted and grievously injured by a group of
some anti-social elements near Lumding Railway Institute in Assam on September 7".

Reportedly, he was rescued by the police and taken to the hospital for treatment, it
said.

The commission has observed that the content of the news report, if true, raise a
serious issue of human rights violation. Therefore, it has issued a notice to the director
general of police of Assam, seeking a detailed report in two weeks, the rights panel said.

According to the report, carried on a news portal on September 9, the incident happened
around midnight when the person was returning home after work. Reportedly, he has
expressed concern for his safety and urged the authorities to register a case against the
perpetrators to take appropriate legal action against them, it said.

(This story has not been edited by THE WEEK and is auto-generated from PTI)
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NHRC Demands Action Over Assault on Journalist in Assam

The National Human Rights Commission (NHRC) has acted on a report of a journalist
being assaulted near Lumding Railway Institute, Assam. The Lumding Press Club and
local citizens condemned the attack, calling for justice and better security for media
personnel. The NHRC seeks a detailed response from Assam's police chief.

https://www.devdiscourse.com/article/law-order/3627178-nhrc-demands-action-over-
assault-on-journalist-in-assam

Devdiscourse News Desk | New Delhi | Updated: 14-09-2025 00:18 IST | Created: 14-09-
2025 00:18 IST

The National Human Rights Commission (NHRC) has taken action following reports that
a journalist was brutally attacked near Lumding Railway Institute, Assam, by a gang of
anti-social elements.

Both the Lumding Press Club and local citizens have expressed their condemnation of
the incident, urging harsh measures against those responsible and demanding improved
safety for journalists. The NHRC noted that the allegations of the report pointed to a grave
human rights issue.

The rights body has issued a notice to Assam's police chief, requiring him to submit a
comprehensive report within two weeks. The assault reportedly happened around
midnight while the journalist was on his way home from work and has sparked concern
over his safety.

(With inputs from agencies.)
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NHRC Issues Notice to Assam DGP Over Attack on Journalist

https://theindianawaaz.com/nhrc-issues-notice-to-assam-dgp-over-attack-on-journalist/

Sep 13, 2025 | Last Updated on 37 minutes by INDIAN AWAAZ
AMN

The National Human Rights Commission (NHRC) has issued a notice to the Director
General of Police Assam over reported assault of a media person by a group of some
anti-social elements. Taking suo motu cognizance of a media report the commission has
sought a detailed report in the matter within two weeks.

The Commission has observed that if the contents of the news report is true then it raise
a serious issue of human rights violation. According to the media report, the incident
happened around mid-night when the victim was returning home after work. The Lumding
Press Club as well as local citizens have condemned the incident demanding strict action
against the culprits and better security for the journalists.
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NHRC issues notice to Assam police chief over "assault’ on media person

https://www.hindustantimes.com/india-news/nhrc-issues-notice-to-assam-police-chief-
over-assault-on-media-person-101757819905373.html

PTI |
Published on: Sept 14, 2025 09:25 am IST

According to the report, carried on a news portal on September 9, the incident happened
around midnight when the person was returning home after work.

The NHRC has issued a notice to the Assam Police chief over reports that a media person
was allegedly assaulted and grievously injured by a group of anti-social elements near
Lumding Railway Institute earlier this month.

The Lumding Press Club as well as local citizens condemned the alleged incident,
demanding strict action against the culprits and better security for journalists, the National
Human Rights Commission (NHRC) said on Saturday.

In a statement, the rights panel said the NHRC has "taken suo motu cognisance of a
media report that a media person was assaulted and grievously injured by a group of
some anti-social elements near Lumding Railway Institute in Assam on September 7".

Reportedly, he was rescued by the police and taken to the hospital for treatment, it said.

The Commission has observed that the content of the news report, if true, raise a serious
issue of human rights violation. Therefore, it has issued a notice to the director general of
police of Assam, seeking a detailed report in two weeks, the rights panel said.

According to the report, carried on a news portal on September 9, the incident happened
around midnight when the person was returning home after work. Reportedly, he has
expressed concern for his safety and urged the authorities to register a case against the
perpetrators to take appropriate legal action against them, it said.
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Eco Warrior Awards 2025 Honours India's Green Heroes at a Grand Celebration of
Conservation and Innovation

https://www.uniindia.com/eco-warrior-awards-2025-honours-india-39-s-green-heroes-at-
a-grand-celebration-of-conservation-and-innovation/pnn/news/3575668.html

PNN | Posted at : Sep 132025 9:45AM

New Delhi [India], September 12: The spirit of conservation and environmental
stewardship was brought to life at the Eco Warrior Awards 2025 and the 3rd edition of the
Eco Warrior Conclave, held in New Delhi this evening. Organised by Indian Masterminds
in collaboration with the Indian Forest Service (IFS) Association, the event recognised
outstanding individuals and innovative initiatives that are shaping the future of India's
environmental landscape.

The evening was graced by Mr Bharat Lal, Secretary General of the National Human
Rights Commission (NHRC), as the Chief Guest, alongside several eminent dignitaries,
senior IFS officers, and leaders from India's corporate and environmental sectors.

The event began with a solemn tribute on the occasion of National Forest Martyrs' Day,
commemorating those who sacrificed their lives in the line of duty to protect India's forests
and wildlife.

Among the other distinguished guests were Mr. S K Awasthi, Director General of Forests;
Mr. C.P. Goyal, Member of the Central Empowered Committee; Dr. S.P. Yadav, Director
General of International Big Cat Alliance (IBCA); Ms Jyotsna Sitling, Patron of the IFS
Association; Ms Monalisa Das, Secretary General of the IFS Association; Prabhakar
Singh, Co-Founder of Indian Masterminds; and Mr. Sharad Gupta, Editor of Indian
Masterminds.

Special guests included Mr. Ramveer Tanwar, famously known as Pondman of India; and
IRS Rohit Mehra, fondly known as Green Man of India.

The Minister Address

Union Minister of Forests, Climate Change, and Environment, Mr. Bhupender Yadav, was
scheduled to be the Chief Guest. However, due to an urgent function and programme
convened by the Prime Minister, he was unable to attend in person. Despite his absence,
Mr. Yadav sent a special video message to inspire and encourage the dedicated forest
officers present at the ceremony.

The Minister congratulated all the officials of the Indian Forest Service Association and
said, "As the Environment Minister, | maintain a constant dialogue with them. Their
contribution to the promotion and conservation of India’'s natural wealth is invaluable. Our
forest officers work tirelessly, day and night, to maintain a harmonious balance with
nature."
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"In collaboration with Indian Masterminds, they started a new tradition in 2023 by
instituting the Eco Warrior Awards. | have had the privilege of being present at the last
two editions. The forest sector today faces many new and evolving challenges - be it
human-wildlife conflict, forest degradation, water body conservation, protection of
endangered species, wildlife crime, or most importantly, the mission to increase the green
cover of the country. Despite these challenges, our officers continue to move forward with
determination."

He further said, "The purpose of these awards is to encourage and honour such efforts.
One of the greatest lessons we learn from nature is the concept of 'net zero' - nature's
greatest gift to us. While the term is widely discussed globally today, its true inspiration
lies in nature itself."

"l congratulate all the award winners. | also urge the new generation of officers to work
with energy and purpose to strengthen the ecological and economic balance of our nation
- because it is only by preserving our ecology that we can truly grow our economy."

Highlights of the Evening

Keynote Address by Ms. Monalisa Das, Secretary General of the IFS Association, set the
tone for the conclave, highlighting India's global position in forest cover increase.

Key discussions featured two impactful panel sessions: one on Eco-Tourism for the
Future, chaired by IFS officer Mr. Vidya Bhushan, highlighting how responsible tourism
can empower conservation and communities; and the second on Awakening Collective
Environmental Consciousness, led by Mr. Satendra Kumar Singh, focusing on
transforming awareness into action.

A Wildlife Photography Exhibition by internationally acclaimed photographer and
filmmaker Mr. Mohd Aslam Warisi added an artistic dimension to the evening.

Eco Warrior Awards 2025 - Honouring Excellence in Conservation

The evening's pinnacle was the Eco Warrior Awards 2025, which recognised excellence
across seven key categories, with a special Lifetime Achievement Award presented to-

Dr. H.S. Singh, Former PCCF, Gujarat - Lifetime Achievement Award
Other notable winners included

IFS Officer Sonali Ghosh, Field Director, Kaziranga National Park - Wildlife Conservation
Award

IFS Officer Parveen Kaswan, DFO, Jaldapara - Wildlife Protection Award
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IFS Officer Irfan Rasool Wani, Chief Conservator of Forests, Kashmir - Forest Protection
Award

IFS Officer K.M. Abharna, CASFOS - Community Connect Award

IFS Officer Dr. S.K. Srivastava, Gujarat - Best Use of Technology Award
Innovative Initiatives Recognized

Project Cheetah - Accepted by Mr. Uttam Kumar Sharma, Kuno National Park
Ek Ped Maa Ke Naam - Accepted by Mr. Sunil Chaudhary, PCCF, Uttar Pradesh
Special Mentions & Recognitions

The event also honoured: Corporate contributors from GAIL, Indian Oil, Karnataka Soaps
and Detergents Ltd.

Mr. Mohd Aslam Warisi, for his outstanding wildlife photography and documentary work.

Jury Members, including Dr. S.K. Awasthi, Mr. C.P. Goyal, Dr. S.P. Yadav, Dr. Madhu
Verma, and Mr. Keshav Varma, for their commitment to upholding excellence.

A Night to Remember

A special E-book and AV launch chronicling the journey of the Eco Warrior Awards from
2023 to 2025 was unveiled, followed by a video message from Mr Bhupender Yadav,
Hon'ble Union Minister for Environment, Forest and Climate Change.

The Chief Guest, Mr. Bharat Lal, addressed the gathering with an inspiring message on
collective environmental responsibility, emphasising the importance of long-term
ecological stewardship.

Closing Remarks

The event concluded with a Vote of Thanks by Mr Sharad Gupta, Editor, Indian
Masterminds, followed by a celebratory dinner and photo session with all awardees and
dignitaries.
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Eco Warrior Awards 2025 Honours India’s Green Heroes at a Grand Celebration of
Conservation and Innovation

https://upl18news.com/eco-warrior-awards-2025-honors-indias-green-heroes-at-a-
grand-celebration-of-conservation-and-innovation/#latest

Sehttps://hindi.theprint.in/india/nhrc-issues-notice-to-assam-police-chief-over-attack-on-
media-person/868389/ptember 13, 2025 | upl8news

New Delhi [India], September 13: The spirit of conservation and environmental
stewardship was brought to life at the Eco Warrior Awards 2025 and the 3rd edition of the
Eco Warrior Conclave, held in New Delhi this evening. Organised by Indian Masterminds
in collaboration with the Indian Forest Service (IFS) Association, the event recognised
outstanding individuals and innovative initiatives that are shaping the future of India’s
environmental landscape.

The evening was graced by Mr Bharat Lal, Secretary General of the National Human
Rights Commission (NHRC), as the Chief Guest, alongside several eminent dignitaries,
senior IFS officers, and leaders from India’s corporate and environmental sectors.

The event began with a solemn tribute on the occasion of National Forest Martyrs’ Day,
commemorating those who sacrificed their lives in the line of duty to protect India’s forests
and wildlife.

Among the other distinguished guests were Mr. S K Awasthi, Director General of Forests;
Mr. C.P. Goyal, Member of the Central Empowered Committee; Dr. S.P. Yadav, Director
General of International Big Cat Alliance (IBCA); Ms Jyotsna Sitling, Patron of the IFS
Association; Ms Monalisa Das, Secretary General of the IFS Association; Prabhakar
Singh, Co-Founder of Indian Masterminds; and Mr. Sharad Gupta, Editor of Indian
Masterminds.

Special guests included Mr. Ramveer Tanwar, famously known as Pondman of India; and
IRS Rohit Mehra, fondly known as Green Man of India.

The Minister Address

Union Minister of Forests, Climate Change, and Environment, Mr. Bhupender Yadav, was
scheduled to be the Chief Guest. However, due to an urgent function and programme
convened by the Prime Minister, he was unable to attend in person. Despite his absence,
Mr. Yadav sent a special video message to inspire and encourage the dedicated forest
officers present at the ceremony.

The Minister congratulated all the officials of the Indian Forest Service Association and
said, “As the Environment Minister, | maintain a constant dialogue with them. Their
contribution to the promotion and conservation of India’s natural wealth is invaluable. Our
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forest officers work tirelessly, day and night, to maintain a harmonious balance with
nature.”

‘In collaboration with Indian Masterminds, they started a new tradition in 2023 by
instituting the Eco Warrior Awards. | have had the privilege of being present at the last
two editions. The forest sector today faces many new and evolving challenges — be it
human-wildlife conflict, forest degradation, water body conservation, protection of
endangered species, wildlife crime, or most importantly, the mission to increase the green
cover of the country. Despite these challenges, our officers continue to move forward with
determination.”

He further said, “The purpose of these awards is to encourage and honour such efforts.
One of the greatest lessons we learn from nature is the concept of ‘net zero’ — nature’s
greatest gift to us. While the term is widely discussed globally today, its true inspiration
lies in nature itself.”

‘I congratulate all the award winners. | also urge the new generation of officers to work
with energy and purpose to strengthen the ecological and economic balance of our nation
— because it is only by preserving our ecology that we can truly grow our economy.”

Highlights of the Evening

Keynote Address by Ms. Monalisa Das, Secretary General of the IFS Association, set the
tone for the conclave, highlighting India’s global position in forest cover increase.

Key discussions featured two impactful panel sessions: one on Eco-Tourism for the
Future, chaired by IFS officer Mr. Vidya Bhushan, highlighting how responsible tourism
can empower conservation and communities; and the second on Awakening Collective
Environmental Consciousness, led by Mr. Satendra Kumar Singh, focusing on
transforming awareness into action.

A Wildlife Photography Exhibition by internationally acclaimed photographer and
filmmaker Mr. Mohd Aslam Warisi added an artistic dimension to the evening.

Eco Warrior Awards 2025 — Honouring Excellence in Conservation

The evening’s pinnacle was the Eco Warrior Awards 2025, which recognised excellence
across seven key categories, with a special Lifetime Achievement Award presented to-

Dr. H.S. Singh, Former PCCF, Gujarat — Lifetime Achievement Award
Other notable winners included

IFS Officer Sonali Ghosh, Field Director, Kaziranga National Park — Wildlife Conservation
Award

IFS Officer Parveen Kaswan, DFO, Jaldapara — Wildlife Protection Award

IFS Officer Irfan Rasool Wani, Chief Conservator of Forests, Kashmir — Forest Protection
Award
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IFS Officer K.M. Abharna, CASFOS — Community Connect Award

IFS Officer Dr. S.K. Srivastava, Gujarat — Best Use of Technology Award
Innovative Initiatives Recognized

Project Cheetah — Accepted by Mr. Uttam Kumar Sharma, Kuno National Park
Ek Ped Maa Ke Naam — Accepted by Mr. Sunil Chaudhary, PCCF, Uttar Pradesh
Special Mentions & Recognitions

The event also honoured: Corporate contributors from GAIL, Indian Oil, Karnataka Soaps
and Detergents Ltd.

Mr. Mohd Aslam Warisi, for his outstanding wildlife photography and documentary work.

Jury Members, including Dr. S.K. Awasthi, Mr. C.P. Goyal, Dr. S.P. Yadav, Dr. Madhu
Verma, and Mr. Keshav Varma, for their commitment to upholding excellence.

A Night to Remember

A special E-book and AV launch chronicling the journey of the Eco Warrior Awards from
2023 to 2025 was unveiled, followed by a video message from Mr Bhupender Yadav,
Hon’ble Union Minister for Environment, Forest and Climate Change.

The Chief Guest, Mr. Bharat Lal, addressed the gathering with an inspiring message on
collective environmental responsibility, emphasising the importance of long-term
ecological stewardship.

Closing Remarks

The event concluded with a Vote of Thanks by Mr Sharad Gupta, Editor, Indian
Masterminds, followed by a celebratory dinner and photo session with all awardees and
dignitaries.

About Indian Masterminds

Indian Masterminds is a premier digital media platform dedicated to spotlighting the untold
stories of civil servants, changemakers, and community leaders driving impact across
India. Through the Eco Warrior Awards and Conclave, Indian Masterminds continues to
champion the cause of environmental consciousness and sustainable development.

Sponsors and Support

The awards were supported by leading public sector enterprises including:
GAIL (India) Limited — Energising Possibilities

Indian Oil Corporation Ltd. — Enriching India, Energising Lives

Karnataka Soaps and Detergents Ltd. — A Government of Karnataka undertaking
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HPCL, NTPC Ltd., and NBCC India Ltd., all of whom were lauded for their commitment
to sustainability and corporate responsibility.
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From poacher crackdowns to tiger revival, Parveen Kaswan earns Eco Warrior
Award

The Jaldapara forest officer stood out among 80 nominees for his bold conservation work

https://www.telegraphindia.com/amp/west-bengal/from-poacher-crackdowns-to-tiger-
revival-parveen-kaswan-earns-eco-warrior-award-prnt/cid/2122940

Our Correspondent | Published 14.09.25, 07:17 AM

Parveen Kaswan, the divisional forest officer of Jaldapara Wildlife Division, received the
Eco Warrior Award for his contribution to wildlife protection.

The award ceremony was held in New Delhi on September 11, observed nationally as
Forest Martyrs’ Day. The secretary general of the National Human Rights Commission,
the director general of Forests, Government of India, and the director general of the
International Big Cat Alliance were present.

This was the third year of the Eco Warrior Award, instituted by the Indian Forest Service
(Central) Association in collaboration with the media house Indian Masterminds.

A jury comprising senior IAS, IPS, IFS officers and conservation experts makes the final
selection from the officers nominated by state forest departments.

Kaswan’s work in Jaldapara set him apart from over 80 officers in the running across
different categories, said a source.

Kaswan supervised a series of successful operations against poachers in Jaldapara. His
team tracked, arrested and secured convictions against several groups, including a
notorious rhino poaching gang led by Rikoch Narjinary.

“These operations, carried out with determination and consistency, sent a strong
deterrent signal and bolstered protection efforts in one of India’s richest wildlife
landscapes,” said a forest department source.

Kaswan also left a mark at Buxa Tiger Reserve, where he oversaw the relocation of two
villages from the core area, a task fraught with resistance. “In his tenure, Buxa recorded
its first tiger sighting since being declared a Tiger Reserve, a development that raised
hopes for revival in a forest that had long struggled with dwindling numbers,” the source
added.

After receiving the award, Kaswan stated: “I am very happy. This was possible only
because of teamwork. Wherever | have worked, | have been fortunate to be a part of very
good teams.”

Kaswan combines his academic prowess with a passion for conservation. An aerospace
engineering graduate, he has a master's degree from the Indian Institute of Science,
Bangalore and an M.Phil from Jawaharlal Nehru University.
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“It was during his academic years that he cracked the Civil Services Examination and
entered the Indian Forest Service. Since then, he has worked across West Bengal,
leading conservation efforts in difficult terrains and sensitive zones,” said a source.

“The recognition stands as a reminder that protecting forests and wildlife in India rests not
only on laws and policies but also on the commitment of officers on the ground,” the
source added.
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Bulldozer action launched in Bhopal over ‘love jihad’ case; homes of accused
targeted

https://www.thehansindia.com/amp/news/national/bulldozer-action-launched-in-bhopal-
over-love-jihad-case-homes-of-accused-targeted-1006028

The Hans India
Update: 2025-09-13 10:45 IST

New Delhi: Bulldozer operations have started at the homes of the accused in a high-
profile ‘love jihad’ and sexual exploitation case in Bhopal. The move targets the
residences of Sahil and Saad (often referred to as Shamsuddin alias Saad) amid heavy
police deployment.

The accused, Farhan, Sahil, Saad, and others, stand charged in a case involving alleged
sexual assault, blackmail, and forced religious conversion of Hindu students at a private
engineering college. Victims claim that some accused posed as Hindus, recorded
obscene videos, and used them for extortion. The episode has drawn considerable public
and legal scrutiny.

SDM Ravish Srivastava said, “We had received complaints regarding three individuals.
The actions against two of them are now being processed by our team. The work is almost
complete.”

One prominent site of action is Club-90, a restaurant alleged to have been used in the
exploitation. The facility (or portions of it), particularly areas claimed to be illegally
constructed, has come under demolition by bulldozers. In addition, the city’s municipal
authorities have reportedly cancelled the lease of the premises.

Authorities stress that while bulldozer action is underway in some locations, the home of
Farhan is reportedly not being targeted at this time. Meanwhile, a Special Investigation
Team (SIT) formed earlier is continuing with gathering evidence and chasing the
absconding accused.

The case has stirred intense debate and protests in Bhopal. It raises questions about
abuse of vulnerable young women, religious identity, and coercion, while administrative
action seeks to demonstrate no tolerance for alleged criminal activity in educational
institutions.

A complaint submitted to the National Human Rights Commission (NHRC) has unveiled
chilling details about the exploitation of female students at a private engineering college
in the city.

As per the complaint, several female students were systematically lured into relationships
under false pretenses. The accused allegedly misrepresented their religious identities


https://www.thehansindia.com/amp/news/national/bulldozer-action-launched-in-bhopal-over-love-jihad-case-homes-of-accused-targeted-1006028
https://www.thehansindia.com/amp/news/national/bulldozer-action-launched-in-bhopal-over-love-jihad-case-homes-of-accused-targeted-1006028

HANS INDIA, Online, 14.9.2025

Page No. 0, Size:(0)cms X (0)cms.

during initial interactions, gaining the trust of the victims through prolonged emotional
manipulation. Once trust was established, the girls were allegedly sexually assaulted.

What followed was a pattern of blackmail and coercion, the accused reportedly recorded
obscene videos of the victims, which were then used to threaten and silence them. The
victims further alleged that they were subjected to pressure not only to remain silent but
also to convert to Islam and undergo forced marriage ceremonies.
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WIITE: 4 o181 3R YU & ARIUE] & TR WX gasoR TaRM, 916 3 Aifgd A S
q 3t ft gfierht

e YGR ob HIUTA | CI3MTSc! dicol &l SEIS & A1y g&hH 3R a4 S8 & omiftal &
TR DI olsIoR Y ¥ HR 301 T, SR R FHicds DI SHSH DI 99 et & B
G5HH I, SRATT AITSAT TTHR RAHHA B3 3R 4o TR & IE ga1a STe &1 3R
8.

https://www.tv9hindi.com/state/madhya-pradesh/bhopal-bulldozer-action-on-houses-of-
accused-of-love-jihad-and-rape-to-collage-students-3479813.html

R[HH T[T | Updated on: Sep 13, 2025 10:19 AM IST
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Bhopal Bulldozer Action: @d fTgTg & SMRIfUal & WX =@ TgTﬁﬁTrW HS] SRt
TR &1 TR RRM & FRarg coft

https://bansalnews.com/bhopal-love-jihad-case-bulldozer-action-illegal-construction-zbk/

by Bansal news | September 13, 2025
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By Roaming Express | September 13, 2025 higH
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https://bharatexpress.com/india/bulldozer-action-was-taken-on-the-houses-of-the-
accused-of-love-jihad-in-bhopal-madhya-pradesh-565769

Shailendra Verma | September 13, 2025 11:33 am
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Teacher acquitted in 7/11 blast case seeks ¥9 cr compensation

https://www.hindustantimes.com/cities/mumbai-news/teacher-acquitted-in-7-11-blast-
case-seeks-9-cr-compensation-101757704566901-amp.html

By Mayura Janwalkar
Published on: Sept 13, 2025 06:04 am IST

Shaikh’s complaint to the NHRC comes nearly two months after the Bombay High Court
acquitted the remaining 12 accused—five of whom were on the death row-- in the case.
Shaikh, who recently secured a PhD in prison literature, said that although he was
acquitted ten years ago, he waited to file his compensation claim

Mumbai: Ten years after he was acquitted by a trial court in the 7/11 serial train bomb
blasts in Mumbai in 2006, Wahid Shaikh, a school teacher, filed a complaint before the
National Human Rights Commission (NHRC) and other bodies, seeking compensation
of %9 crore for his wrongful incarceration of nine years. Shaikh wrote in his complaint to
the NHRC on Friday: “...the nine years | spent in wrongful custody, coupled with brutal
custodial torture, have left me and my family devastated in ways no measure can fully
repair’. He filed similar complaints before the National Minorities Commission, the
Maharashtra State Human Rights Commission and also the Maharashtra State Minorities
Commission. “Though nothing can return the lost years or undo the suffering inflicted
upon me and my family...I humbly request the Commission to grant me adequate
compensation of Rupees 9 crores for nine years of wrongful imprisonment, custodial
torture, and the continuing physical, financial, and psychological suffering that | and my
family endure,” Shaikh’s complaint read.

Of the 13 men arrested by the Maharashtra Anti-terrorism Squad (ATS) and tried for their
alleged involvement in the bomb blasts that killed 188 on July 11, 2006, Shaikh was the
only one acquitted by the Special Maharashtra Control of Organised Crime Act (MCOCA)
Court on September 30, 2015 after nine years in jail. He said the state government had
not challenged his acquittal in the higher court because there was no evidence against
him.

He, however, recounted the hardship he had his family faced while he was jailed. He
stated in his complaint, “I was only 28 years old at the time of arrest, at the prime of my
life when a person builds his career and future. The wrongful imprisonment during these
years caused a severe nine-year gap in my professional and personal life. My career,
education and personal development were irreparably destroyed. The stigma of being
falsely branded a “terrorist” has continued to haunt me even after acquittal, leaving
permanent scars on my dignity and livelihood.” His prolonged incarceration and torture
also led to health issues and his suffered socially, economically and emotionally, he said.
He also spoke about the impact of his incarceration on his family: “They bore the burden
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of humiliation and isolation, (and) | myself have been forced into financial debt of nearly
Rs. 30 lakhs to meet medical and living expenses,” Shaikh stated.

Shaikh’s complaint to the NHRC comes nearly two months after the Bombay High Court
acquitted the remaining 12 accused—five of whom were on the death row-- in the case.
Shaikh, who recently secured a PhD in prison literature, said that although he was
acquitted ten years ago, he waited to file his compensation claim.

“The moral reason was that my co-accused were convicted and sentenced to death and
life imprisonment. It was not a pleasant moment for me to seek compensation when they
were still languishing behind bars...” He said he decided to wait until all his co-accused
were proven innocent. “Now that these acquittals have taken place, it is clear that the
entire case was a forgery (sic), and therefore, my demand for compensation becomes
even more legitimate and urgent,” Shaikh said in a statement issued on Friday.

He said that rebuilding his life after his release from prison was an uphill task. “Because
of the stigma attached to my wrongful implication, most employers refused to hire me,”
his complaint stated.

Shaikh, a resident of Vikhroli, is a teacher in a school in Byculla and the sole breadwinner
in his family of six. “Even in this modest employment, my identity and past have created
immense hurdles.

Shaikh, urged the commissions to award him the compensation citing precedents of ISRO
scientist S Nambinarayanan, in whose case the NHRC had asked the Kerala government
to pay him %10 lakh for his illegal detention under false charges of espionage, among
others.

When asked about Shaikh’s petition, former judge of the Bombay High Court Abhay
Thipsay said that while in theory the acquitted accused in the 7/11 case may be entitled
to compensation, this may be a “difficult area” in the law. “An acquittal does not
conclusively mean not guilty. The police initially act on suspicion and they show that they
have acted in good faith. Sometimes the evidence is not there, sometimes witnesses turn
hostile so every acquitted accused cannot claim compensation.”

Thipsay said that courts have earlier given compensation in their civil writ jurisdiction in
gross cases or in cases where the evidence is fabricated or continuation of prosecution
even after knowing there is no evidence but he was not aware of such compensation
given in a case of acquittal. “If the acquitted accused can show that this was a gross case,
then he may succeed in getting compensation but the burden to prove his innocence will
then be his.”
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Acquitted 7/11 blasts accused seeks ¥9 crore compensation for nine years in jail

Wahid Deen Mohammad Shaikh seeks 9 crore for nine years of wrongful imprisonment
and custodial torture.

https://www.thehindu.com/news/cities/mumbai/acquitted-711-blasts-accused-seeks-9-
crore-compensation-for-nine-years-in-jail/article70042713.ece/amp/

Updated - September 13, 2025 08:29 am IST - MUMBAI
Purnima Sah

Following the Bombay High Court’s July ruling that overturned the convictions of all 12
men in the 2006 Mumbai train blasts case, Wahid Deen Mohammad Shaikh, the sole
person acquitted by the trial court in 2015, has now sought X9 crore as compensation for
nine years of wrongful imprisonment.

In a statement issued on Friday (September 12, 2025), Mr. Shaikh said he had
approached the National Human Rights Commission, Delhi and Maharashtra; National
Commission for Minorities, Government of India; Minority Development Department
(Minority Commission), government of Maharashtra, demanding recognition of what he
termed an “irreparable loss” to his liberty, dignity, and life trajectory.

Arrested at the age of 28 under the Maharashtra Control of Organised Crime Act
(MCOCA), Mr. Shaikh spent nine years in Arthur Road Jail before being acquitted by the
special MCOCA court on September 11, 2015. The trial court, presided over by Judge
Y.D. Shinde, found no evidence against him, and his acquittal has not been challenged
by the State.

“The years | lost, the humiliation | faced, and the pain my family endured can never be
undone. | was brutally tortured in custody, which left me with glaucoma and chronic body
pain,” he said. Before 2006, he was a school teacher.

“From 2006 to 2015 when | was lodged in Arthur Road Jail, | pursued my post-graduation
in English literature and LLB,” he told The Hindu. While in prison, he authored Begunah
Qaidi (Innocent Prisoner), documenting his experiences of false implication and custodial
torture. The book inspired the 2022 Hindi film Haemolymph: Invisible Blood. He has also
completed his PhD in Prison Literature.

After he was released from prison, he founded an all-India collective called Innocence
Network that works for the rights of those who have been wrongly prosecuted or
convicted. He also started a YouTube channel called Begunah Qaidi.

“‘My father passed away while | was in prison, my mother’'s mental health collapsed, and
my wife raised our children alone under the stigma of being branded a terrorist’s family.
She had to beg for jobs as there was no one to fend for the children. Through community
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support, she secured a job in an Urdu school,” adding that he continues to live under a
debt of nearly Z30 lakh.

Mr. Shaikh pointed to precedents in wrongful arrest cases, including that of ISRO scientist
Nambi Narayanan, who was awarded %50 lakh by the Supreme Court in 2018. He also
cited compensation awarded by the NHRC in the cases of Mohammad Amir and Fauiji
Ansari.

“For 10 years after my acquittal, | refrained from seeking compensation out of moral
concern for my co-accused, who remained in prison. Now that they too have been
acquitted, it is clear the entire case was fabricated. My demand is not charity, but
recognition of the grave injustice inflicted upon me and my family,” he said.
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After Acquittal In 2006 Mumbai Train Blasts, Wahid Shaikh Seeks ¥9 Crore
Compensation

https://thecommunemag.com/after-acquittal-in-2006-mumbai-train-blasts-wahid-shaikh-
seeks-%E2%82%B99-crore-compensation/

By The Commune - September 13, 2025

Dr Wahid Deen Mohammad Shaikh, who was acquitted after spending nine years in
prison in connection with the 2006 Mumbai train blasts, has filed a formal plea seeking
%9 crore in compensation for the prolonged incarceration and its devastating impact on
his life and family.

Shaikh has approached the National Human Rights Commission (NHRC), Maharashtra
State Human Rights Commission (MSHRC), and the National Minority Commission
(NMCQC), asserting that the state owes him reparations for his unjust imprisonment and the
emotional, physical, and financial toll it took.

The 2006 Mumbai serial train bombings involved coordinated explosions on seven local
trains during peak hours, claiming 187 lives and injuring over 800 passengers. The case
was investigated by Maharashtra’s Anti-Terrorism Squad (ATS), which arrested 13
individuals, including Shaikh, under the Maharashtra Control of Organised Crime Act
(MCOCA).

Following a prolonged legal battle, a special court acquitted Shaikh in 2015 due to lack of
evidence, while sentencing the remaining 12 accused to either life imprisonment or death.
However, in July this year, the Bombay High Court overturned those convictions as well,
acquitting all the remaining co-accused.

Now 46, Shaikh recounted his traumatic experience, “l was only 28 when | was wrongly
accused under MCOCA. | spent nine years in prison, suffering inhumane treatment, until
| was finally cleared of all charges on 11 September 2015. Though | walked free, those
lost years and the suffering my family endured can never be reclaimed.”

Shaikh detailed the personal and familial damage caused by his incarceration. He spoke
of the physical abuse he suffered in custody, which led to lasting health problems
including glaucoma and chronic pain. His father passed away while he was in jail, his
mother’'s mental health declined, and his wife struggled alone to raise their children, who
faced social ostracism and stigma. Financially devastated, Shaikh continues to carry a
debt of nearly 30 lakh.

“Those years took away my youth, my dignity, and my future,” he said. “My education and
career were derailed. | now work as a school teacher, trying to rebuild my life while living
with the burden of a false label.”
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When asked why he delayed seeking compensation, Shaikh explained that out of moral
responsibility, he chose to wait until the other accused still imprisoned were also
acquitted. “I didn’t want to file for compensation while my co-accused were suffering
harsher sentences. | feared it might worsen their condition. Now that we’ve all been
acquitted, it's clear the entire case was fabricated. Justice demands that | be
compensated.”

In his submissions to the human rights and minority commissions, Shaikh has cited legal
precedents where compensation was granted to victims of wrongful imprisonment,
insisting that he is entitled to meaningful restitution.

“‘No amount of money can return what I've lost,” he said. “But compensation is a
recognition of the injustice done to me and a step toward ensuring that innocent people
are not subjected to similar suffering.”

The relevant commissions are expected to review and respond to Shaikh’s compensation
petitions in the coming months.

(With inputs from India Today)
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Train Blast Case Mein Bari Hone Ke Baad Wahid Sheikh Ne Maanga 9 Crore Ka
Muawza

https://gallinews.com/train-blast-case-mein-bari-hone-ke-baad-wahid-sheikh-ne-
maanga-9-crore-ka-muawza/

Gallinews India, 2 hours ago

2006 ke bhayankar Mumbai train blasts case mein bari hone wale Dr. Wahid Deen
Mohammad Sheikh ne ab National Human Rights Commission, Maharashtra State
Human Rights Commission aur National Minority Commission se 9 crore rupees ka
muawza maang liya hai.

yeh maang unke 9 saal ki jail ki saza, parivaar ki emotional aur economic pareshaniyon,
aur samajik kalank ke liye ki gayi hai.

Wahid, jo 46 saal ke school teacher hain aur apne parivaar ke akela kamaane wale hain,
ka kehna hai ki yeh sirf paise ki ladai nahi, balki nyay aur sweekriti ki jung hai.

MumbaiTrainBlast, WahidSheikh, 2006BlastCase, CompensationClaim, 9CroreClaim,
HumanRights, MHRC, NHRC, MinorityCommission, JusticeForVictims, MumbaiNews,
LegalUpdate, VictimRights, CourtCase, EmotionalTrauma, EconomicLoss,
BreakingNews, MumbaiUpdates, NationalNews, LegalBattle
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Daijiworld
7/11 blasts acquitted Abdul Wahid Shaikh seeks Rs 9 crore compensation

https://daijiworld.com/news/newsDisplay?news|ID=1292130

Sat, Sep 13 2025 08:47:10 AM | Daijiworld Media Network — Mumbai

Mumbai, Sep 13: Abdul Wahid Shaikh, the lone accused acquitted by the trial court in the
2006 Mumbai train blasts case, has sought Rs 9 cr as compensation for what he terms
‘wrongful incarceration’ and ‘custodial torture.’

Shaikh filed applications before the National Human Rights Commission and the
Maharashtra State Human Rights Commission on Friday, also requesting rehabilitation
support. Arrested by the Maharashtra Anti-Terrorism Squad in 2006, he spent nine years
in jail before a special court cleared him of all charges in 2015.

The 47-year-old said the imprisonment caused f‘irreparable’ damage to his career,
education and personal life, while brutal custodial torture left him with lasting health
issues. “The stigma of being branded a terrorist made it nearly impossible to find work
after my release,” he stated, adding that he now works as a school teacher and is the
sole breadwinner for his family.

Shaikh said he delayed seeking compensation for a decade ‘for moral reasons,” waiting
until all his co-accused were acquitted. In July this year, the Bombay High Court
overturned the convictions of the remaining 12 accused, ruling the prosecution had ‘utterly
failed’ to prove its case.

Seven coordinated blasts on Mumbai’s suburban Western Railway line on July 11, 2006,
killed over 180 people.
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‘9 cr for 9 yrs’—acquitted in 2006 Mumbai train blasts case, this man wants redress
for jail time

Acquitted in 2015, Wahid Shaikh says the wrongful confinement, custodial torture and
stigma of being a 'terrorist' have damaged his family, his career and driven him into debt.

https://theprint.in/india/9-cr-for-9-yrs-acquitted-in-2006-mumbai-train-blasts-case-this-
man-wants-redress-for-jail-time/2742445/

Apoorva Mandhani | 13 September, 2025 12:03 pm IST

New Delhi: Wahid Shaikh, acquitted in the 2006 Mumbai train blasts case by a trial court
in 2015, filed a complaint Friday with the National Human Rights Commission (NHRC)
and the Maharashtra State Human Rights Commission, demanding a compensation of
“Rs 9 crore for 9 years of wrongful incarceration”.

Shaikh spent nine years in Mumbai’s Arthur Road jail for the 2006 Mumbai train blasts.
Of the 13 men accused in the 2006 blasts that killed 189 people, Shaikh was the only one
acquitted by the trial court in September 2015. He had been charged with harbouring
some of the accused after they planted the bomb but was granted the benefit of doubt as
the court felt that the allegations against him had not been proved.

In July this year, the Bombay High Court acquitted all 12 men convicted for the blasts,
overturning the 2015 verdict by a special court that had awarded death penalty to five and
life terms to the other seven.

In his complaint, seen by ThePrint, Shaikh asserts that he was only 28 when he was
arrested. The complaint says he the nine years in jail “spent in wrongful custody, coupled
with brutal custodial torture, have left me and my family devastated in ways no measure
can fully repair”.

“The wrongful imprisonment during these years caused a severe nine-year gap in my
professional and personal life. My career, education and personal development were
irreparably destroyed. The stigma of being falsely branded a “terrorist” has continued to
haunt me even after acquittal, leaving permanent scars on my dignity and livelihood,”
Shaikh adds.

His complaint says that he has been forced into a debt of nearly Rs 30 lakh in these years,
and that he was turned away by most employers because of the stigma attached to the
‘conviction’. He has since found work as a school teacher in Mumbai, but points out that
he is the sole earner, responsible for his wife, four young children, and mother.

‘I humbly request the commission to grant me adequate compensation of Rs 9 crore for
the nine years of wrongful imprisonment, custodial torture, and the continuing physical,
financial, and psychological suffering that | and my family endure,” the complaint says,
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adding, “compensation cannot bring back my lost years, but it can provide some relief
and recognition of the grave injustice done to me”.

He has also requested rehabilitation support, considering his poor health and financial
condition.

Shaikh has also written to the central and state minority commissions, pointing out the
the loss of liberty and dignity that he endured during the nine years, the “severe police
torture”, and his ongoing health problems.

Among other things, he lists “the death of my father during my incarceration; he died
under the stigma of having a “terrorist son”, “serious deterioration of my mother’s mental
health under similar stigma”, and “educational setbacks for my children due to absence

of father and financial strain”.

(Edited by Viny Mishra)
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Man Acquitted In Mumbai Blasts Case Seeks ¥9 Crore Compensation For 9 Years
Of Wrongful Imprisonment

https://www.livelaw.in/news-updates/mumbai-blast-case-acquitted-accused-seeks-
compensation-custodial-torture-303856

Narsi Benwal 13 Sept 2025 9:49 PM (4 mins read )

A decade after his acquittal from the 2006 Mumbai Serial Bomb Blasts Case (7/11
Mumbai Blasts Case), Wahid Shaikh has now demanded Rs 9 crore for his 9 years of
incarceration and also the atrocities and torture he was subjected to in the prison as an
under-trial.

Wahid Shaikh said he has petitioned the National Human Rights Commission (NHRC),
Maharashtra State Human Rights Commission (MSHRC), National Minorities
Commission (NMC) and also the Maharashtra State Minorities Commission (MSMC).

Shaikh, in a press note issued on X (formerly known as Twitter), stated that he ought to
be paid Rs 9 crore as financial compensation for the nine years he spent in wrongful
imprisonment and the custodial torture he endured.

In his note, Shaikh has pointed out that in 2006, he was 28 years old when he was "falsely
implicated” by the Maharashtra Anti Terrorism Squad (ATS) under the stringent
Maharashtra Control of Organised Crimes Act (MCOCA).

"For nine long years | remained behind bars until, on 11 September 2015, the Special
Court acquitted me of all charges, finding no evidence against me. | walked out of prison,
but the years I lost, the humiliation | faced, and the pain my family endured can never be
undone. | lost the most important years of my youth, my liberty, and my dignity,” Shaikh
has stated. In his note, Shaikh has stated that he was brutally tortured in custody, which
has left him with lasting health issues, including glaucoma and chronic body pain. He
further stated that his father died while he was in prison, and his mother's mental health
collapsed, and that his wife was forced to struggle alone to raise his children.

"My children grew up with the stigma of being called a terrorists childrenand were
deprived of their fathers presence in their formative years. My family faced extreme
financial hardship, and | remain in debt of nearly 30 lakhs even today. My career and
education were ruined, and | had to start my life from scratch after release, working as a
school teacher while still carrying the stigma of wrongful branding," the note reads.

After Shaikh's acquittal, the State did not have any evidence with which it could have
challenged the verdict and for this reason, even after a decade of his acquittal, the State
has never been appealed against the same, the note states further. "Yet, | did not ask for
compensation for 10 long years. The moral reason was that my co-accused were
convicted and sentenced to death and life imprisonment. It was not a pleasant moment
for me to seek compensation when they were still languishing behind bars, and | feared
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that the State could have been more brutal towards them and taken revenge for my
compensation claim. | decided to wait until all my co-accused were acquitted and proven
innocent. Now that these acquittals have taken place, it is clear that the entire case was
a forgery and therefore, my demand for compensation becomes even more legitimate
and urgent. At this juncture, | believe it is fully justified to seek justice for myself,” the letter
reads.

The Bombay High Court, in its judgment acquitting 12 other accused, had noted that they
were tortured in custody to extract confessions.
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Decade After 7/11 Acquittal, Wahid Shaikh Seeks Rs 9 Crore In Compensation For
Torture, Captivity

https://m.thewire.in/article/rights/ten-years-after-acquittal-7-11-wahid-shaikh-
compensation-nhrc/amp

The Wire Staff
3 hours ago

Wahid Shaikh speaks during a live show by The Wire after the acquittal of all others
accused in the 7/11 case.

Mumbai: Ten years after he was cleared of all charges in the infamous July 7, 2006
Mumbai serial train blasts case, Wahid Deen Mohammad Shaikh has moved the National
Human Rights Commission (NHRC) seeking compensation for his prolonged
incarceration.

Shaikh, now 46, was arrested with 12 others soon after the bomb blasts in 2006 and
continued to languish in jail until his acquittal in 2015.

Along with the NHRC, he has also forwarded his complaint to the Maharashtra State
Human Rights Commission, the Maharashtra State Minorities Commission and the
National Minorities Commission.

In his complaint, Shaikh has highlighted the grave injustice that both he and his family
were subjected to — the custodial torture inflicted on him and the heavy weight of being
termed as a “terrorist” that he had to carry for so long. He has sought Rs 9 crore in
compensation, a crore each for every year he had to spend behind bars in case he was
falsely implicated.

Shaikh was a teacher at a city-based school at the time of his arrest. On his return, he
resumed work but also went on to pursue a law degree and recently was awarded a PhD
for his thesis on the history of prisons in India.

After his acquittal, Shaikh set up an organisation called the Innocence Network, which
campaigned for the release of the others in the case who were languishing in jail.

In July, the Bombay high court acquitted them all after 19 years of incarceration.

Five persons — Kamal Ansari, Mohammad Faisal Ataur Rahman Shaikh, Ehtesham
Qutubuddin Siddiqui, Naveed Hussain Khan and Asif Khan — were awarded the death
penalty by a Maharashtra Control of Organised Crime Act (MCOCA) court in 2015.

The seven others who were sentenced to life (unto death) by the MCOCA court are
Tanveer Ahmed Mohammed Ibrahim Ansari, Mohammed Majid Mohammed Shafi,
Shaikh Mohammed Ali Alam Shaikh, Mohammed Sajid Margub Ansari, Muzammil Ataur
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Rahman Shaikh, Suhail Mehmood Shaikh and Zameer Ahmed Latiur Rehman Shaikh.
Kamal Ansari died in 2021.

The Maharashtra Anti-Terrorism Squad arrested 13 men under the MCOCA, accusing
them of involvement in the Lashkar-e-Tayyaba-backed plot.

The Maharashtra government moved the Supreme Court soon after the Bombay high
court's judgement. The apex court, however, refused to send them back to jail. And until
the state's appeal is heard, the apex court has now ordered a stay on the judgement of
the high court to the extent that it won't be treated as a precedent in other MCOCA
matters.

After a decade of silence, Shaikh now wants to pursue his fight for accountability. He had
waited all along for his co-defendants to be released before he could pursue his fight for
justice.

“Just like me, these are all innocent men, but their fight continued for much longer than
mine. So, | stayed focussed all along in advocating for their release. Now that they are all
released, | wanted to seek justice for my wrongful arrest and torture,” Shaikh told The
Wire.

“‘But now that the others have also been acquitted, it is clear that the entire case was a
forgery, and therefore, my demand for compensation becomes even more legitimate and
urgent,” he added.

In his complaint, Shaikh details the brutal custodial torture that he had to endure as well
as its after-effects. After his release, he says, his torture has manifested as severe chronic
health issues, including glaucoma and persistent body pain, which require ongoing
medical care.

His family too suffered immensely, he says. His father passed away while he was in jail,
his mother's mental health deteriorated and his wife single-handedly raised their young
children amid financial ruin and social stigma.

“‘My children grew up with the stigma of being called ‘a terrorist's children’ and were
deprived of their father's presence in their formative years,” Shaikh says in his complaint.
His family faced extreme hardship, accruing a debt of nearly Rs 30 lakh for medical and
living expenses. His career and education were derailed. Post-release, he restarted from
scratch as a teacher, and says he is still burdened by his wrongful accusation.

“l lost the most important years of my youth, my liberty and my dignity. No money can
return the nine years | lost, nor can it undo the pain inflicted on my loved ones. But
compensation is a way of acknowledging that what happened to me was wrong, and
ensuring that no other innocent person suffers the way | did,” he says.

He adds that his demand for Rs 9 crore in compensation from the state should in no way
be looked at as “charity”, but as “recognition of the grave injustice” meted out to him.
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In his complaint, Shaikh relies upon the 2018 Supreme Court order in the complaint of
Nambi Narayanan, an aerospace scientist who worked for the Indian Space Research
Organisation and was arrested in a 1994 espionage case.

Narayanan spent 50 days in jail. On the apex court’s order, the Kerala government paid
him a final settlement of Rs 1.3 crore.

This article went live on September thirteenth, two thousand twenty five, at seven minutes
past three in the afternoon.
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https://www.patrika.com/amp/national-news/man-acquitted-in-2006-mumbai-blast-case-
seeks-9-crores-for-custodial-torture-know-here-reason-19940852

HRd | Mukul Kumar |Sep 13, 2025
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NHRC issues notice to chief secretaries and DGPs over shortage of fertilisers

https://timesofindia.indiatimes.com/india/nhrc-issues-notice-to-chief-secretaries-and-
dagps-over-shortage-of-fertilisers/articleshow/123872960.cms

TNN | Sep 13, 2025, 11.29 PM IST

NEW DELHI: The National Human Rights Commission (NHRC) has issued a notice to
chief secretaries and directors general of police (DGPs) of all states/UTs seeking an
inquiry into allegations raised in a complaint that there is severe shortage of fertilisers in
many states across the country, which is deeply impacting farmers, especially during the
ongoing Kharif season.

The NHRC has also directed the secretaries of the Union ministry of agriculture and
farmers welfare and the ministry of chemicals and fertilisers to ensure proper
management of fertilisers and their distribution to farmers. It has sought action taken
reports from both the ministries and all states/UTs within two weeks.

In the complaint made to NHRC, it was alleged that farmers are agitated due to lack of
timely supply of fertilisers. "The complainant further alleged that the poor farmers, who
already struggle with limited resources are now worried and frustrated as they cannot get
enough fertilisers to protect their crops,"” the notice states.

The complainant sought urgent action from the authorities to ensure proper and timely
distribution of fertilisers like urea and DAP, and to investigate why these shortages are
being witnessed. It was mentioned in the notice that the complainant has also provided
the NHRC videos and links pointing at lathicharge and force allegedly being used by the
police and authorities against farmers who were waiting or standing in queues for
fertilisers.

Noting that the allegations made in the complaint are prima facie a serious violation of the
human rights of farmers, the bench of NHRC presided by member Priyank Kanoongo has
asked the chief secretaries of all states/UTs to issue directives to all district magistrates
or the authorities concerned to inquire into the allegations and ensure timely distribution
of fertilisers to farmers.

The DGPs of all states/UTs have been directed to ensure that no harsh action is taken or
force used by police or administrative authorities against farmers waiting in queues to
collect fertilisers.
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NHRC demands report on fertilizer lathicharge incident:Chief Secretary and DGP to
explain police use of force on farmers, to submit findings within 2 weeks

https://www.bhaskarenglish.in/famp/local/mp/news/nhrc-demands-report-on-fertilizer-
lathicharge-incident-chief-secretary-and-dgpto-explain-police-use-of-force-on-farmers-
to-submit-findings-within-2-weeks-135909638.htm

Bhopal 4 hours ago Author: Brijendra Mishra

The National Human Rights Commission (NHRC) has taken cognizance of reports of
police baton charge and use of force on farmers waiting in queues for fertilizer in Madhya
Pradesh and other states. The Commission has issued notices to all Chief Secretaries
and Directors General of Police (DGPs), seeking a detailed report within two weeks.

The NHRC has also directed the Union Agriculture Ministry and the Union Chemicals and
Fertilizers Ministry, along with state governments, to ensure timely availability of fertilizers
for farmers.

Case taken up under Human Rights Protection Act

The notice was issued by a bench of the NHRC headed by member Priyank Kanoongo,
under Section 12 of the Protection of Human Rights Act, 1993. The Commission noted
that under this Act, it is empowered to act as a civil court for inquiries into such matters.

The NHRC said the matter has been taken up because of the distress and desperation
among farmers caused by the fertilizer shortage.

Complaint alleged severe fertilizer shortage

A complainant informed the NHRC that several states across India are facing a serious
fertilizer shortage, which is severely affecting crops during the crucial Kharif season.
According to the complaint, delayed supply has angered farmers and left many poor and
marginal cultivators anxious and helpless, as they lack adequate resources to safeguard
their crops.

The complaint also alleged that due to mismanagement, fertilizer distribution has been
delayed, worsening farmers’ distress.

Clips of the baton charge on farmers

The complainant submitted video links to the Commission, reportedly showing police and
administrative officials using force and lathis on farmers standing in long queues to
procure fertilizer.

The NHRC said the allegations amount to a prima facie violation of human rights of
farmers, who were simply demanding their due share of essential resources.

NHRC directives to states and centre
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The Commission directed:

All Chief Secretaries, District Magistrates, and state officials must investigate the
allegations and ensure timely distribution of fertilizers such as urea and DAP.

All DGPs must ensure that farmers waiting in queues are not subjected to police brutality,
lathicharge, or any form of harassment.

If such incidents have already occurred, detailed reports must be submitted.

The Union Ministry of Agriculture and Farmers’ Welfare and the Union Ministry of
Chemicals and Fertilizers must take immediate steps to guarantee adequate fertilizer
supply to farmers without inconvenience.

The Commission has asked for a comprehensive report within two weeks from all
concerned authorities.
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NHRC notices to states, UTs : No harsh action against farmers

In a key development that provides relief to the agitating community, the apex rights body
NHRC has issued notices to all states and UTs and directed their police chiefs to ensure
that "no harsh action or force or lathi charge" is used by authorities against farmers, who
are standing in long queues or waiting for distribution of fertilisers, according to
proceedings of the case.

https://newsarenaindia.com/nation/nhrc-notices-to-states-uts-no-harsh-action-against-
farmers/56208

News Arena Network - New Delhi - UPDATED: September 13, 2025, 12:15 PM - 2 min
read

In a key development that provides relief to the agitating community, the apex rights body
NHRC has issued notices to all states and UTs and directed their police chiefs to ensure
that "no harsh action or force or lathi charge" is used by authorities against farmers, who
are standing in long queues or waiting for distribution of fertilisers, according to
proceedings of the case.

The notices have been issued in response to a complaint alleging that there is a "severe
shortage" of fertilisers in many states across the country, which is deeply affecting
farmers, especially during the important Kharif season when crops are growing.The
complainant has provided "videos/links" mentioning that lathi charge and force have been
allegedly used by police and authorities against farmers, who are waiting or standing in
gueues due to a shortage of fertilisers, the proceedings add.

The allegations made in the complaint prima facie seem to be "serious violations of the
human rights" of the victims, the panel said.It further alleged that due to the lack of timely
supply, "farmers are agitated", says the September 12-dated proceedings.The
complainant has sought the intervention of the Commission and requested "urgent action”
from the authorities to ensure proper and timely distribution of fertilisers like urea and
DAP (diammonium phosphate), and to investigate why these shortages are happening, it
says.

A bench of the National Human Rights Commission (NHRC), presided by its member
Priyank Kanoongo, has "taken cognisance under section 12 of the Protection of Human
Rights Act, 1993.The Registry is directed to issue a notice to the chief secretaries of all
states and UTs, directing them to issue directions to all district magistrates or authorities
concerned to get the allegations levelled in the complaint, inquired into, and to ensure
proper and timely distribution of fertilisers like urea and DAP to farmers in their respective
states.
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Also, directors general of police of all states and UTs have been directed to ensure that
"no harsh  action/force/lathi  charge/abusive  behaviour by the police
authorities/administration is used against the farmers, who are standing in long queues
/waiting for the distribution of urea/DAP fertilisers etc. and submit report on the incidents,
if any, taken place in their states", it adds.

Also, the secretary, Union Ministry of Agriculture and Farmers Welfare, and the secretary,
Ministry of Chemicals and Fertilisers,have been directed to ensure the proper
management and distribution of fertilisers to farmers, and to also facilitate farmers to get
the required fertilisers hassle-free, and to submit a report in this regard for the perusal of
the Commission within two weeks, the proceedings stated.
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https://mp.punjabkesari.in/national/news/lathicharge-on-farmers-demanding-fertilizer-
human-rights-commission-sent-notice-2212132

Edited By Vikas Tiwari, Updated: 13 Sep, 2025 05:32 PM
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https://zeenews.india.com/hindi/india/madhya-pradesh-chhattisgarh/bhopal/bhopal-
nhrc-sought-report-on-lathicharge-on-farmers-for-fertilizer-sent-notice-to-
government/2920537/amp
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https://www.themooknayak.com/farmer-news/mp-nhrc-issues-notice-to-cs-dgp-after-
video-of-fertilizer-shortage-lathicharge-on-farmers-seeks-report-in-two-weeks

Ankit Pachauri | Published on: 13 Sep 2025, 1:59 pm
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Fertilisers crisis: @TE & A4 AR H @ fHuH! IR AT arst &l Gl 3@ goradT off 38T &.
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https://www.kisantak.in/khad-beej/story/fertilisers-crisis-nhrc-notice-to-states-uts-to-
ensure-no-harsh-action-against-farmers-swm-1277022-2025-09-13

o b, :iIQSI, Sep 13, 2025, Updated Sep 13, 2025, 1:18 PM IST
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NHRC seeks action taken report from Surat Police Commissioner on alleged police
brutality

https://www.counterview.net/2025/09/nhrc-seeks-action-taken-report-from.html

Sunday, September 14, 2025
By A Representative

The National Human Rights Commission (NHRC) has sought an Action Taken Report
(ATR) from the Surat Police Commissioner regarding an incident of alleged police
brutality reported in Surat last year. The hearing of the case has been scheduled after
four weeks.

The case relates to an episode in Surat city, where police officials allegedly beat up
individuals following an incident in which stones were thrown at an idol of Shreeji in the
Varriyavi Market. On its official Twitter handle, Surat City Police had written that those
who disturbed the peace of the city were “taught a lesson in law.”

Mujahid Nafees, Convener of the Minority Coordination Committee (MCC), Guijarat, filed
a petition with the NHRC on September 11, 2024. In the petition, he urged the commission
to initiate departmental, disciplinary, punitive, and criminal proceedings against the police
officials. The petition also cited violation of fundamental rights under Article 21 of the
Constitution and contempt of the Supreme Court’s judgment in the D.K. Basu case.

Speaking on the development, Mujahid Nafees said, “There is no provision in any police
manual or the Indian Penal Code that permits police officers to carry out indiscriminate
attacks on citizens. Such actions undermine the spirit of a civilized and democratic
society.”

The NHRC, in its communication, directed the Surat Police Commissioner to submit an
ATR and fixed the hearing of the matter after four weeks.
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"Halal township’ near Mumbai spurs outrage even as Muslim tenants, home owners
battle discrimination

https://www.straitstimes.com/asia/south-asia/indias-modi-calls-for-peace-in-manipur-
launches-development-projects

The controversy erupted in early September after a video advertisement for Sukoon
Empire’s “halal township”, featuring penthouses and infinity pools, in Karjat went viral.

Summary

A "halal township" project for Muslims near Mumbai sparked controversy and was
criticised for potentially deepening India's religious divide.

The National Human Rights Commission is investigating, after concerns were raised that
the ad suggested Muslims need a separate place due to intolerance.

Despite discriminatory housing practices, some Muslims oppose such townships, fearing
imposed conservatism and fractured national unity.

Published Sep 14, 2025, 05:00 AM
Updated Sep 14, 2025, 09:31 AM

NEW DELHI - The proposed development of an upscale residential project aimed at
Muslims in a city near Mumbai has raised an uproar in India, with critics condemning the
move as one that risks further entrenching the country’s Hindu-Muslim religious divide.

The controversy erupted in early September after a video advertisement for the Sukoon
Empire “halal township”, featuring penthouses and infinity pools, in Karjat went viral. It
shows a woman in a headscarf pitching “authentic community living” with “like-minded
families that share the same values” and a “halal environment” where children can “grow
safely”.

Her narration is accompanied by visuals of people who look evidently Muslim, including
a man in a skullcap who is seen reading the Quran. A mention of “prayer spaces” at the
project is also accompanied by a domed structure that looks like a mosque.

The ad has especially angered right-wing Hindus, who have called it a threat to India’s
unity and described it as a “backdoor attempt” at imposing a “syariah parallel system”.

It also prompted an intervention from the National Human Rights Commission, which
asked the state government of Maharashtra on Sept 3 to investigate the matter and report
back to it in two weeks.

Mr Priyank Kanoongo, the commission’s chairman, told the Indo-Asian News Service that
the ad “suggests Muslims are facing intolerance and want to move to a separate place to
protect themselves”.


https://www.straitstimes.com/asia/south-asia/indias-modi-calls-for-peace-in-manipur-launches-development-projects
https://www.straitstimes.com/asia/south-asia/indias-modi-calls-for-peace-in-manipur-launches-development-projects

STRAITS TIMES, Online, 14.9.2025

Page No. 0, Size:(0)cms X (0)cms.

“This is an implementation of a ‘nation within a nation’ theory,” he added. “Today, you are
talking about a separate township. Tomorrow, you will want Muslim doctors. Day after,
you will ask for police who are Muslim...”

will barred widow from his assets as their marriage was a sham

Sukoon Empire is not the first such development to provoke outrage, and it has brought
to the fore India’s widely prevalent religious discrimination in urban housing, particularly
against Muslims, including the affluent. It has resulted in ghettoisation across Indian cities
and created a demand for residential projects targeted at them.

The market for such projects aimed primarily at Muslims is driven by middle- and upper-
middle-class Muslims who seek not just safety in a gated community dominated by
Muslims, but also comfortable living in an environment where they can practise their faith
freely.

The proposed development comes at a time when the public display of Muslim religiosity
has proved increasingly contentious, with the sight of Muslims praying in parks and other
places being opposed by some Hindus and inviting police action in recent years.

Since the Bharatiya Janata Party was elected to power in 2014, the country, many argue,
has become more divided on religious lines.

Yet, these “halal townships” are also opposed by many Muslims who fear they strengthen
the hand of Islamic conservatives, foisting an orthodox form of the religion on residents
and undermining India’s multiculturalism.

More on this topic
Entrenched discrimination

While India’s Constitution bans discrimination on the basis of religion, discriminatory
housing practices are widespread in the country, based not just on religion but also caste,
marital status, sexual orientation and even culinary preferences, with non-vegetarians
shut out of all-vegetarian residential complexes.

Results from the Housing Discrimination Project, a three-year field research initiative
published in 2021, reported a “profound and widespread feeling that Muslims were not
welcome outside the so-called Muslim localities” in Delhi and Mumbai.

“‘Many Muslims who rent spaces in Muslim-concentrated localities said they were led
there by their experience of being rejected by home owners elsewhere, and then by the
fear of more rejections,” said the co-authors of the study, Dr M. Mohsin Alam Bhat and
Mr Asaf Ali Lone.

The project’s findings were based on 340 interviews in Delhi and Mumbai, including with
real estate agents, home owners and Muslim tenants.
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Reasons for rejecting Muslim tenants can range from bias against their presumed dietary
habits to explicitly stated Islamophobia. It is not unusual for Muslim professionals to spend
months trying to secure a place to live in Hindu-dominated areas of India’s metropolises.

“Segregation in Indian cities is very much a lived reality,” said Mr Lone, who is now a
doctoral scholar at the Australian National University’s School of Regulation and Global
Governance in Canberra.

Entire neighbourhoods in India have emerged along religious and class lines over the
years. Muslim ghettos, particularly among middle- and lower-middle-class sections, are
common across Indian cities, a phenomenon scholars Laurent Gayer and Christophe
Jaffrelot have said is “primarily the outcome of organised violence”.

Divisions also run through India’s upper-middle classes. In Mumbai, apartment
complexes are unofficially reserved for certain religious and linguistic communities, such
as Jains, Catholics, Bohra Muslims and Guijarati Hindus. And in the Delhi National Capital
Region, at least two gated communities are believed to be entirely reserved for Muslims.

A young Muslim professional, Ms Mariya Salim, told The Straits Times she spent five
months looking for an apartment in Delhi in 2020. She would be told by brokers that
landlords were not renting to Muslims, with one even saying “they are not nice people”.

Mr Lone told ST that the demand for a residential project such as Sukoon Empire among
Muslims could be a result of the discrimination they face in securing housing in mixed
neighbourhoods. “If Muslims, including those with means of mobility, are forced to live in
segregated colonies, where else do they go?”

Sukoon Empire’s developers did not respond to queries from ST, but the controversy it
generated as a development targeting upper-class Indian Muslims is not new.

In 2018, the development of Asset Genesis, an apartment complex described as “India’s
first syariah-compliant and Halal-certified” residential project, was cancelled in Kochi,
Kerala, after a similar outcry.

At times, upper-middle-class Muslims living in Hindu-dominated gated apartment
complexes can find it challenging to practise their faith openly. In 2023, Muslim residents
at two high-rise condominiums in Noida and Greater Noida had to call off their communal
prayer sessions during Ramadan within the premises of these complexes after opposition
from some Hindu co-residents.

Hindu religious ceremonies, however, are held regularly within such residential apartment
complexes in these two cities. Many of them have even seen Hindu temples being
constructed there illegally in recent years.

In 2024, Mr Rao Nadeem, a local politician in Uttar Pradesh’s Muzaffarnagar, bought a
house at a bank auction in an all-Hindu locality in the city, prompting strong opposition
from local residents.
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They alleged he had plans to convert the house into a mosque or madrasah, charges Mr
Nadeem denies. Ultimately, Mr Nadeem was compelled to sell his house to a Hindu at a
lower value than he had purchased it for.

Mixed feelings

Muslims interviewed for the Housing Discrimination Project said that the most common
reason for choosing Muslim-concentrated neighbourhoods was the need for safety, and
the sense of security in numbers provided by these locales.

Mr Saifullah Khalid, 51, a Noida-based marketing professional, told ST he understands
why some Muslims seek safety in numbers, but added that it could also make them an
“easy target” during episodes of communal violence.

He bought a flat in 2022 in a predominantly Hindu upscale condominium and lives there
with his family. It is a choice he made despite knowing that any public Islamic religious
activity in the complex can prove controversial.

He has kept his religious practices private, even though Hindu religious events are held
openly in the condominium.

It is a price he said he is willing to pay so that his two children, who are now in their 20s,
get to live in and experience a multicultural environment that truly represents India. “If
there are 10 bad people in your neighbourhood, there are five good people too,” he added.

More on this topic

In 2022, Ms Yasmin Rahman, 44, an editorial consultant based in Greater Noida, and her
husband also made it a point to buy a house in a mixed neighbourhood rather than a
Muslim-dominated one despite facing multiple instances of discrimination when they
sought flats for rent in Hindu-dominated apartment complexes.

Moving to a predominantly or all-Muslim neighbourhood such as Sukoon Empire is not
something they, as liberal Muslims, are comfortable with, she said, fearing an imposition
of conservative Islam in such areas.

“While religious conservatism is growing among Hindus, a very similar trend is happening
among Muslims too, with Wahhabism and other strident interpretations of Islam being
imposed on them,” Ms Rahman told ST.

She has been criticised by some of her Muslim neighbours for not sending her teenage
daughter to religious classes and for having pictures of figures, including an artistic
rendition of the Hindu deity Jagannath, in her house.

“I certainly would not live in such a township,” she added, noting that the idea of solving
the problem of housing discrimination against Muslims by creating all-Muslim residential
complexes is fundamentally flawed.



STRAITS TIMES, Online, 14.9.2025

Page No. 0, Size:(0)cms X (0)cms.

“You're trying to solve the problem of persecution of one section of society but you're
actually adding to the wider problem by excluding non-Muslims or even perhaps other
Muslims who do not fit into your mould... I'm very suspicious of such enterprises.”

Even Mr Nadeem told ST he opposes the idea of Muslim-only condominiums as they risk
fracturing national unity. “If there are two brothers in a house, and both of them keep
fighting... can that house ever prosper?” he asked. “No, that house will certainly be
doomed.”
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TP HHATIHR ST (NHRC) 7 G faar € fob 39 WidR & uReiH! @I & 9uiig &
IR 10 ARG $UA HT YT 6T S, fTTemT STal g3 Xd 2 30d B SR 3SHH ford &
femfergR & firer

38 qU ¥g¢d S, Sl RIFN ol o ‘Rufsdiss SISHM & Hifcies U, BT G IR 3SHM
10 & SREY TR R T Wd & 39 91 1 30T & e o471 98 29 A1 § A U

IS AFATYSR AN = 3fSHM SR FPIaR g1d 9 & T 9iHa 3R GI1-TaRo
T & 9fd o Few foan § fob ga weR & uReH! & 5-5 ard $Ud &t 31 Jem
4l S|

NHRC = 30+ 3R & &gl, “dfth Iad UABR &1 gl 39 &7 H Id @1 IRBIAT Tfafafal
&1 AreRie Ruifén & R g8, 3manT 39 T91 A AT 7, o difsd uftar &t sftfe
T3{TaST Y foar ST =gy

gfery 3 §amn {6 39 g1 &1 S & o e faRi i ga (TueiIse) &1 8- foar T §
3R 3§ T IR ARG B FRER fooar s g1 8|
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Fg A Usd 11 Idl Q TISIT R 7, FogH a8 981 IoH1fae gd YR Sar urdf 3|

USTe S%F ; &g 4 fU3d 11 I1dl § THe WHR 7, Sad g 981 IoHIfae gdf YR
ST Urel g1 St & g gUTHET § TR 39 Hg @ Iod! H Siotdt @ Holgd WBR 3R
ot & e €1 39 919 ¥ 36R ! {51 off Iohdl 3 S Fg WR & WY A o
ff YISTT & A1 HHf W d6 §U §, Afh 39 Sraeg Hf I8 9 g HRA a1l § b
AFAYSER TN & JaY TG R R IAoT B U1 TRBR g 3R stordt &1 o o
fquel <ol &1 WPRT a1d I B ARY fFY Afew o) T w1 HA 8, S IR,
TG, fRrTad Ue=T o UeRT ey SIRY & aTal Xodl &1 ! H g1 781 &, af dal el
3R IRTE T U= DI Rt T IR A1 SIRT o T g | ot [MRId Isd! & 91 aey
el Aifey Uold &l 9RY f6d T8 8, USTe § 9 &R Ta! SMTEHT Urel 3foied 1.N.D.ILA
TS T ST YT g

TRdad & & g8 T R fsa 45 A a1 fs 26 Jars ¥ 11 Ridsr 0@ &1 31 3R T8
e Rt ST A 3f 5, T AiRkde® TU ¥ il T §id & 1R MAd 81 &
HFAIIBR 3TN & Y&w fUies S = Heyeyr, HeRTY SR IR Yo U diordt 2niyd
ISl B 3T TR HfSTT TS MR U B | ST 3 fawal wR et &Y g1

Y 3fihs W AR STa- Y IaTd I8 IS 381 8 1 1 SroRyy o) 2nfya Irsal § 81 Y @7
27 U1 fiR AFaIfieR 3T &1 WY Wiy stord! TMRd ITul R 82 IsHifae et |
Y §1d B! AP T & b VR Tl SIA S0 IRDR H g IRDR DT AN stordt mid
S WRBHRI 1 Bl SATGT TRAC B g1 52 1 T§ Heol TN § AT S 3IR?
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Lockup Suicide Case Rewari: YaTe! # @30 H gad &I HId HATHS H ATURdTe] sRa dTd
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ATt AN & Yarg! Hisd T8 UM H 81 & SRIT! faie $UR A Aldha™ # gl
HR ot off. 39 Ae H AURdaTe! sRaq & 3RIY # fF Yo il IR SRarg &t T8 . gl
IHAR B I1d B g, od fa-Te 3R b1 et T2ht area fiRmad & 9. gfe & 8fuR, famie
3 AT 4:07 T AHSMT & 3R Al &b ofd H Had Pt Havd I AT HR dl. 39 R
ﬁgm@w@wm@wﬁﬁéwﬁwﬂ.mﬁgﬁwwﬁmw
fears.

gt IR XY 1o 39 Aid § AMiRaTe! aRa & 3RIY H TiF g idl IR HRdlg
DI TS §. Th BHTTS, U R gfem ISR (SPO) 3R 4T & U2 & dapTd UHTd &
TUE T a1 1. S 1Y Bl i HABRT A0 HAR & AT Ui Sid e & T8
. SITqUl Gl ARV = TR 3 P 74 SRBR SN $1 e Salsl & ded oid ad
%‘é% TR S H 3 gieraasifal o1 aroRarg! I g, df 39 IR i T S1RaTs 81 Tahd]

&Y g TeA? Il & SNR, farie $AR iR T3 Aed &l Yea-QR & g1 & Ad o
eHAR 1d fexrad | foran T o1, 6 RidaR &) Siadt IR& R0 A U9 Hi6d H GHl oI
IRFART Bt STHHRT af . T SRIUAT T I | U= HR R\ R form mam o1, Id &
AP 3T | Hid Iy e 3 Had B BRI IVSHR B! BT el I MR AT DR
ot SRR e A g g H IR S R

S | o1 g 3ATA haH? SIqUl s IRI0 = WY (a7 for 58 grid | dioRarg! sk
dTcll ol SR T ST, AP A SHYDR AN Pl MESaATSH] b AR Sid doil A =
Tl 8. I I8 udl T B IR 6 I8! | b RIR Alepag | St ot g by ga.
3R S H SR Yo il o araRargt wHa 3f1s, O 39% Raars o Teq del I3
Jhd §." 39 g 7 Yy & SRy )R Jard T R fu /.
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